A | TEM NO. 64 COURT NO. 6 SECTI ON
1B
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
CRLMP. 7754/2015 in Crimnal Appeal No('s) . 1008/ 2013
KANWALPREET S| NCH Appel | a
nt (s)
VERSUS
STATE OF PUNJAB Respond
ent (s)
(for bail and office report)
Date : 06/07/2015 This application was called on for hearing today.
CORAM :
HON BLE MR JUSTICE J. CHELAMESWAR
HON BLE MR JUSTI CE R K. AGRAVAL
For Appell ant(s) M. K T.S Tulsi, Sr.Adv.
Ms. Priyanka Aggarwal , Adv.
M's. Manda Rani Si ngh, Adv.
M. Raj Kanal, Adv.
For Respondent (s) M. A ay Bansal , AAG Haryana
M. CGaurav Yadava, Adv.
M. Kul di p Si ngh, Adv.
Ms. Sunita Sharnma, Adv.
Respondent - i n- per son
UPON hearing the counsel the Court namde the follow ng
ORDER
W do not see any reason to grant any re
lief. The
application (CRLMP. 7754/2015) for bail is dismssed.
However, we
grant liberty to the appellant to renew the application if the
appeal is not heard even after t he appel | ant conpl et
es act ual

custody of 10 years.
Signature Not Verified

Digitally signed by
Om Par kash Sharma

[ O P. SHARMA|
Date: 2015.07.07
15:39:59 I ST
Reason:
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